IN THE NATIONAL COMPANY LAW TRIBUNAL: CHANDIGARH
(through Hybrid Mode)

COURT-|
ltem No. 107
C.P. (IB)/258(CH)2021
IN THE MATTER OF:
IL & FS Financial Services Limited ...Petitioner
Vs.
Beigh Construction Company Pvt Ltd ...Respondent
Under Section: 7, IBC 2016 Order delivered on 06.02.2024
CORAM:
SH. HARNAM SINGH THAKUR SH. L.N. GUPTA
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:
For the Petitioner : Mr. Kashish Narang, Advocate
ORDER

Brief note has been filed by learned counsel for the Petitioner vide Diary
No. 01221/2 dated 05.02.2024. The same is taken on record. It is stated by learned
counsel for the petitioner that the proceedings are pending before the Hon’ble
NCLAT, but there is no order of the Hon’ble NCLAT placed before the Bench in
which it is stated that the proceedings before this Bench would be adjourned. Since
the matter pertains to the year 2021 and the petitioner is seeking more time to clarify
this issue, thus it seems that he is not interested in pursuing the present case.

Hence, the present petition is dismissed. File be consigned to record room.

Sd/- Sd/-
(L.N. GUPTA) (HARNAM SINGH THAKUR)
MEMBER (T) MEMBER(J)
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